ey

C.A.T. Bench; Ja»i.pur

Date of Order

Orders

27.08.2002

- to the proper court. -

. P.N. Jatti, Counsel for.the applicant.
Mr. B.N. Sandu, Counsel for -the respondents.

Learned counsel for the respondents has
_placed on record a CcOpPY of tHe order whereby
Qg‘the applicant has been absorbed in £h¢ BSML
Wee.f. 1.10.2000. -

iy

5, ' Having -seen. the order. Mr. B.M. Jatti,

1 learned counsel for the appTlcant states that

lthe OA may he returned to hlm for. presentat1on

3. Consequently., 1t is drrecteﬂ that the

OA he returned to “the appllcant in accorﬂance

with rules for presentatlon to the proper

forum. ‘ L
(GOPAL, SINGH) - 4 (G.L. GUPTA)
ADMN ., MFMRER : : ~ VICE CHATRMAN




